Hari Frasad W the gpplicant as she is the legally wedded

HE SE.’*’.ME 9]
IN THE CENTRAL AUMINISTRATIVE TRIBUNAL, ALLAHABAD
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Kamla wevi W/o Late Hari brasad

A House of Vishnu Ram Joshi, Gangeshwar Nath,
Chunar wistrict Mir zapur, :

(3ri Jp Gugta, Adweatle)
ag et P .Applicant
Versus
15 Ihe Union of India through the
eneral Mahager,

Northern dallway, Baroda House,
New w~elhi,

2% {he wivisional Railway Manager, |
Northern Rallway, Allahabad, B

(Bri SK Jaiswal, Advocate)

« o o« o Hesponcents

In this D4 the applicant has prayad that the
responcgents be drectey to pay GPF amount, Croup insurance,

leave encanhsment, famlly pension etc, of the deceased

wife of the deceased Hari Prasad,

2, ln prief, the facts as stated by the applicant
in this case are that the husband af the applicant who
was EsM Grade-1Il at lowar Rallway Staticn, died on
22-6-1995 in service, .The applicant returned the tools
and plants etc, issued in the name of her husband to
the Chief sigriaz. lnspector, Northern Railway,Aligarh on
different dates, The applicani made representation to,

the respongent no,2 for the payment of the GFF, Amount,



‘She claimed herself to be the wife of the ®ceased Hari

P

Group lnsurance, leave encashment, family pensicn etc,

of her husband sNd alsc service of her son on compassionate
gcound, therefore, the app licant was directed to produce
dcumenis prdv:‘mg the fact th.at.the applicant ig the legal'ly
wedded wife of the deceased Hari Prasad, - The applicant
produced Caste»Certificate, lomicile Certificate, Certificate
of two. ex-members of Municipal Board, Chunar, Certificate
of Taghsildar Chunar-and the _xcéeé,sion Certificate issued
by Civil Judge, Mirzapur showing that the applicant is

the legally weuced wife of the decegsed Harl Prasad,
but-before anyorder in this matter cﬁvld be passed, one

Smt, Munni wevi alleged to be the wife of lhe deceased

Hari Prasad" alos mace I‘Epl‘éséﬂtati{)n 1o the Iesg;ondeﬂts

for granting GPF Amount etc, and pension in her favour, | .-¢

Frasad on the masis of Marriage Certificate granted to her
on 3-3-1992 kRxx by the larriage Ufficer, l4iz zapur

although the same was subsequently cancelled by Lhe

same Marriage Ufficer, It is submitted that the applicant

imme giately on 5-10-1995 moved an applicatlon before the
Marriage Ufficer, Mirzapur that she is the legally wedded
wife of the deceased Hari Prasad and the applicant again
mo ved ah applicalion on 22.11-1995 before the Marriage
Uffic@?r, Mirzapur, alongwith a certific_ate gragnted by
Tahsildar Chuner praying that the certificate granted

in favour of Smt, Munnig Levi may be cancelled and the
Marriage foicer vide the crder dated 27=-11-1995
cancelled the Marriage Certifiéate alresdy granted in
favour of smbt, Munni wevi, It is submitted thal the
applicant made a representation to the responeent no, 2

Gn ‘:7’3".1.990, 15—4"1996, bUL instead Of allowiﬁg the

claim of the applicant the responcent had directed the



iy g
ap;licant to obtain/Suc'cessiun Certificalte from a
omsetent impleadin yth- SR e
competent court by impleading boths . oy inties ang

Respondent vige order dated 17=4=1996, it is submitted
that the applicant is legally wedded wife of the deceased
Hari Prasad ang she is entitled o receive the gensionary
benefits of her deceased hushangd Hari Prasad, Therefore,
by this OA, it was requested that respongent no,2 be
direc.ted to pay GPF amount, Group Ibsurance, leave
encashment, family pension ete,of deceased Harl Prasad

to the applicant.‘

3, & counter reply was filed by the respohdents,

It is supmitted that the Cléliﬁ} of the appli(.;ant for paym@ﬂt
and settlement of dues as widw of deceased Harld Prasad

is disputed as another lady Smt, Munni iLevi had also
submitted her claim for settlemert of dues as she also
claimed Jegally wedded‘wife of geceased Hari bPrasad, Under
these circumsiznces, il was deciced Bhat both the ljdies
shoculd be asked to submit Siccession Certificsie issued

by the competent court and in view of the counter file.d

by the respondents, it was requested that this UA has Mo

O

merit and is lisble to ke dismissed,
4, We have heard learned counsel for the applic,-ant
and learned counsel for the respendenis angd perused

the record carefully,

.

S Learned counsel for the applicant has submitte
that the applicant has submitted every kind of proof
to esgtaklish the fact that she is the legally wedded
wife of the deceased Herl Prasad, whereas the -Marriaqge
Certificate granted to smt, Munni Levi has already been
cancelled by the same Marriace Ufficer, [herefore, the
marriagge of Smt, Munni Devi with the deceased Hari Frasad
is not surviving, I have also perused the following

1o 8] Cum@ﬁts .prg auce d by the app licant;a.
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(1) Residential certificate issued on 16=8=~1995,
(2) Certificate issuee by 5ri Satyan Srivastava,
Ey.liember Municigal Board,
(3)  Certificate issued by Tahsildar Chunar, idstrict
Mir zapur,
(4) Succession C ertificate i;sued by the Court of

Clvil Judge(Senior uivision), Mirzapur in C.ase
No, 124/1995.

(8) . Orger passed by the Marriage foiéer, Mirzapur
dated 27-11=1995 by which_the Marriage Certificate
granted in favour of smt, Munni Levi Was cancelled,

6, All these documents are establishing the fact

clearly without any @ubt that smt, Kamla wev i is the

legally weldded wife of Late Hari ¥rasad, 1t is also ci@arf ;
frcrﬁ the perusal of the above cdeuments that the Marriage

Cartific'ate granteg W Smt, Munni Levi has alregdy been

cahcelled ceclaring that the marriage is null ang void,

lherefore, in view of the evidgence produced by the
applicant in this c-ase, I am of the consigered opinion
that the applicant 1s entitleg to all the retirgl benefite
of her husband late sri Hiri Prasad,

78 Iherefcre, this CA is allowed and respondent no, 2

is directed to gay GPF amount, @oup insurance, leave

encashment, family pension etc, of the deceased Hari

Prasad to the applicant Smi, Kamla ievi within the

period of one month from the date of receipt of this

or cer, |

Ng to the facts and circums‘tances of the -
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cage, the parties shall bear their gwn costs,
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